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Uriyinal Application Mo. 169 of 1991,

Bishesh tarain sSharma Aapplicant.,

vVzrsus

Union of India & others ! *gpondents.

Skri A.S5. Shamme Counsel for applicant,
L.I1 A.K. Chaturvedi Couns.l for despondents.

Corams

Hon. mr. Justice U.C. srivactava,

VL o
Hon, Mr, XK. Jbayye, Adm. LCMORY.

(Hon. i.r. Justice U.C.Srivastava, V.C.)

fhe applicant stertsé his service as a Te:choar
in Inter college in the year 1355. ACcording tothe
applic nt, his performance was vVery good with the

result tliat he earned certain certificetes and awarcs.

He was prumotzd as Senior feacher Uith the designation of

NLT/HSS with effect from 7.12.79. ACcording to the
applicent, juniomwere promot:c wee.f, 24.11,79 im,
prior to thz promotion of the auolicent. rle was, thus,
discriminated in arditrary and illegal manner and

wWas not given promotion t5 the post oflPrincipal.rhe
applic:nt wes given tre chzrge of acting Principal on

the retirement of thePrincipal. In the original seniority

list of NLI, junior Persons were shown scnior to the

applicant and sotth e apolicant resresentes that the

junior persons lave be-n shwn senior to him, and th-:
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list may be rectified. rhe apslicant retired on 31.1.87,
b ]
| 2

holdiny the charge of acting Pringi_al of the Institution

]

A Charge sheest was served on the anslic:nt but later on

the charge sheet was éropped. T'he Hon'oles Supreme court

raisca the ege of retirement of teaghers to> 60 yearls.

.

He preyed that he may be ueclarcc« as Principal in the

r-gular pay scale of & 2500-3500 and 2 3000-4500
respectively sna further to decl:re that the spnlicant

continued to hold his post upto 31.1.31, upto the age of
retirement with consequential benefits.

2. The responcents have opnosted the applic ation ard

stated that so far as Senior teacher is concerned, the

matter was considered by the selection committee and

the applicent was superceded on the basis of gr=ding in 4

the Mnual Confidential Reports anc that is why the

juniors marched over him,Mr.iavi Das got his pramotion
to the post 0of Head Master HighScho sl on the .asis of

guota recerved for S.C..

3. When t he applic.nt was apoointed ¢s Principal,

he was yiven char.e allowance. Although it was open

for the respordents to give him appointment as Principal,

&8s no senior or those who were s.nor to him were given

-the post but the reasons oest known to the respmdencs

they did not give him promotion to the post of Principal
by not referring the matter eesrlier. e ajplic-nt was

retired s Principal and unless h: w.s not wuly
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selected,he was not entitled t> regular pagscale.
fhus the applicant has veen made to su€.er because of

the negligence and laches on the par-t of respondents.
A4S the applicant has retired from service and the
respondents have made him tosuf :er, the applicatin has
got to be dismigsed and accordingly it is dismissed.

o order as txXoOsts.

Vice Chairman.

o

- /4D
Adm’.Member .

LuCknow:Dated 26,2,93.



